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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CML 
AVIATION (SHRI .RAJ BAHADUR?: 
(a) and (b). No. There are two Rest 
Rooms, area 625 sq. feet each. one for 
female staff and the other for mala 
staff. Retiring Room has been pro-
vided to the male staff only for those 
who are put on night duty. There 
has been some increase in the tele-
phone staff in the recent past resulting 
in some congestion in 'Rest Room:;. 
No aduitional accommodation is avail-
able at present or Rest Rooms but it 
might be possible to provide some more 
accommodation when some officers 
are shifted to some other building, in 
future. 

Pus1nc of free caDs In Patna Trunk 
Exchanre ' 

3465. SHRI BHOLA MANJHI: 

SHRIRAMAVATAR 
SHASTRI: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of T.Os. punished 
for passing free calls in Patna Trunk 
Exchanee during the last three years; 
and 

(b) the reasons why they are kept 
in Patna Trunk Exchange against the 
interest of trunk services at the cost 
of .. e.venue and public interest? 

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) Fifteen telephone opera-
tors have been punished and they are 
being kept under strict watch. 

(b) In the interests .of efficient 
trunk nrvice to the public and to 
avoid 1_ of trunk revenue the 

working of the Telephone operators 
is observed secretly round the clOck. 
If any operator is found paS6ing free 
trunk calls, disciplinary ac ion ill. 
trunk calls, disciplinary action i,. 
practice. 

1/1 
Telephone and CODllDunlcation 

Complex 

3466: SHRI SARJOO PANDEY: 

SHRI INDRAJIT GUPTA: 

Will the Minister of COMMUNICA--
TIONS be pleased to state: 

(a) whether Prime Minister laid 
down the foundation for telephone-, 
and communication" complex in ber 
constituency recently; 

(b) whether this unit is in colla-· 
borBtion with American Company; 

(c) whether it is not a fact that 
the said firm had its hand in briDg-
ing Military Junta rule in Chile; and 

(d) if so, what prompted Govern-
ment to make use of the said firm! 

THE MINISTER OF COMMUNI':" 
CATIONS AND TOURISM AND 
CIVIL AVIATION (SHRI RAJ: 
BAHADUR): (a) The Prime Minf8ter· 
laid CI') 22nd October, 1973, at Rae' 
BareH, the foundation stone of a teJ. 
phone switching factory with an u1U-· 
mate capacity to manufacture 3 lakh 
lines of telp.phone switching equipment 
per ynr. . Ii. 

In the first phase this factory will. 
manufacture 1 lakh lines of strowcer' 
type of SWitching equipment. No de-
cision has been taken regarding the-
tyPe of equipment for the second.. 
phIIl .. 
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(b) In respect of manufactllI:e of 

~1I'ler type equipment, no ,forei~ 
coIii.boration is involved. . .' 

(c) and Cd). Do not arile. 

'WamiDc apiDs& bulustrlai sa ....... 

3467. SHRl SARlOO PANDBY: 
SHRI VASANT SATHE: 

Will the MUiia~r Of HOME 
AFFAIRS be pleased to state: 

(a) whether .. in a paper fead at the 
Police Scienlle" Con greta ' , '1 held lit 
Bangalore recently, a warning againSt 
industrial sabotage has been sounded; 
and 

(b) if so, the reaction of the Gov" 
ernment thereto and the steps taken 
against it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir. 

(·b) Necessary vigilance for pre-
vention of ind ustrial sabotage is be-
ing maintained by the authorities 
concerned. 

Allee"d political dllllDiSsais fnm 
Govt. ""_ 

3468. SHRI M. KATBAIWTHU: 
SHRl S. ·A. MURUGANA- 4 

NTRAM: 

Will the PRIME MINISTBR be 
pleB".d to Ita,,: , 

(a) whethec·UIe attention of the 
Government has been drawn to the 
news reports relarCting .Deged i'PoIi-
tical dismissals'" from Oovemmetlt 
service; aDd 

. (b) if so, the.~ti9n of Govem-
Iilent thereto' 
2642 L.S.--Ii 

THE MINISTER OF STATE' IN 
THE.¥I~ST!.fY OF HOME AFFAIRS 
ANI)' IN THE DEPARTMENT OF 
PERSONNEL (SHttI R~M NIWAS 
MIRDHA): (a) and (b). Presumably 
the reference is to the news-Item in 
"'the ' mHlftt!rtan " 'T!tt!'ee". dlifea ' the 
Sist, ~ber;'!mI'biptibned' ~ern­ment' 'lIllel!t' 'dd'f~olit'icilr' di~' ". 
The news-item sel!!fts to relate to an 
illlm ,~, ~he IIgenda of the ~eting of 
the COnsllltative Committee 'Of Mem-
bers of Parliament for the Ministry of 
Home Affairs held on 28th August; 
1973 l'pgarding the number ,otCentral 
Government employees who had beeD 
suspended or dismissed from service 
on the basis of adverse police reports 
a'l'ld the nature of the adverse reports. 

The factual position is that in order 
to ensure that persons in Govern- , 
ment service are loyal, upright and 
impartial, it is necessary fOr 
the Government to ensure that can-
didates for appointment are in aU 
respects suitable for such appoint-
ment to Goveritment service. No per-
son is considered' unfit for appoint-
ment solely because of his 'political 
opinions. Occasionally, however, 
because of urgency for making ap-
lIointments, temporary postings are 
made subject to verification of cha-
racter and antecedents. If such can-
'didates are not found fluitable for 
retention in Government aervice 
after veriftcation of their character 
and antecedents, their services can be 
terminated under the provisions of 
the Temporary Service Rules. Since 
powers are vested in the various 
appointing authorities under Govern-
ment, the number of such cases is 
not collected and maintained by the 
GoVerilll1eitt. The'inegattOh made In 
t~ .. ne\\i.,ltem > 'ineiitiOilM' above to 
the ellec that it W81 "allUmed that 
many Gqv~nment empl9)"ees are 
dismissed because of' theIr political 
affiliations and some of them have 
been active workers of various par-
ties" is. however. not ,coznct. The 
position is that DO perIOD is coD,I-
dered unfit for employment under 




